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bitomatienal Right* From Raja Smsi 
Airport, Amrttsar

1983*S. ATINDER PAL SINGH: Will 
the Minister of CIVIL AVIATION-be pleased 
to state:

(a) whether Government propose to 
resume international flights from Raja Sansi 
Airport, Amritsar, which were suspended 
eariierfor the convenience of foreign tourists 
and Indian tourists;

(b) if so, the details as to when the 
international flights are likely to be resumed; 
and

(c) if not, the reasons therefor?

THE MINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRIDINESH GOSWAMI): (a) No, Sir.

(b) Does not arise.

(c) The traffic potential ex-Amritsar is 
inadequate to sustain economically viable 
operations.

[English]

Setting Up of Growth Centraa

1984. SHRI P. NARSA REDDY: 
KUMARIUMA BHARATt: 
SHRI ULITVUOY SINGH: 
SHRI RAJENDRA AG- 

NIHOTRI:
SHRI MADHAVRAO SCINDIA:

Will the Minister of INDUSTRY be 
pleased to state:

(a) whether Government propose to 
have a fresh review of its scheme for setting 
up of industrial growth centres in the bacl<- 
ward areas of the country;

(b) If 80, the details thereof;

(c) whether proposals have t>een re
ceived from State Gcwemments for the se
lection of sites for growth centres;

(d) if so, the salient features thereof;
and

(e) the outcome of the review in the light 
of the proposals received from the state 
Governments?

THE MINISTER OF INDUSTRY (SHRI 
AJrTSINGH);(a)to(e). The Government in 
June. 1988 announced a Scheme to set up 
100 growth centres n various parts of the 
country. It was intended to develop 70 growth 
centres in various State/Union Territories in 
the first phase. Based on the proposals 
received from State Governments, the loca
tion of 50 growth centres was also identified. 
The growth centres scheme is proposed to 
be taken up for implementatton during the 
8th Plan period. All kicattons will be reviewed 
before final approval is accorded.

Elactrleity Undertakings to Foraign 
Multinattonala

1985. SHRI R. PRABHU: Will the Min
ister of ENERGY be pleased to state:

(a) whether Government propose to 
open up Electricity Undertakings to foreign 
multinational by offering special incentives 
and liberalisations;

(b) whether Government have formu
lated any polrcy decision in this regard; and

(c) if so, the details thereof?

THE MINISTEROFSTEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) to (c). The 
Government have decided to encourage 
private sector participatton (including for-
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0ign private investment) in generation, sup* 
ply and distribution of power as one of the 
means to bring in addittonaiiity of resources 
to tlie power sector and contribute towards 
greater avaiiabiiity of power. The details of 
the incentives offered by the Government in 
this regard are given in the statement given 
bebw.

STATEMENT

The foltowing incentives have been 
approved by the Government to encourage 
Private Sector participation in Generation 
and distribution of Power:

Debt equity ratio has t>een raised 
upto 4:1.

— Increase in the prescribed rate of 
return for the licences has t)een 
approved from the existing 12% 
to 15%.

— Capitalisation of interest during 
construction has been permitted 
at the actual cost (instead of at 
present 1% above the Reserve 
Bani( rate) for the initiai project 
as well as for the subsequent 
expansions.

— Period of initial validity of the 
license has been increased to 30 
years from the existing 20 years 
on each occasion.

— Exemption to private licences 
from obtaining clearance under 
the MRTP Act has been ap
proved.

— To ensure additional resource 
mobilisation, it has been pro
posed that at least 60% of the 
outlay is to come from sources 
other than public financial insti- 
tutiosn; and atleast 11% is to

come through promoters contri
bution.

Private sector companies have 
been allowed to operate as gen
erating company independently 
like NTPC or in associate with 
Central Govemment̂ State Gov- 
emment/SEB.

Such generating companies are 
permitted to sell power on the 
basis of standardised two part 
tarrif determined with reference 
to operattonal norms and opti
mal PLF prescribed by the Cen
tral Electricity Authority/Govern
ment and higher rate of depre
ciation notified by Central Gov
ernment.

It is expected that efficient op
eration of the generating compa
nies will bring in better rate of 
return for them.

All licences/generating compa
nies are to operate within the 
provisions of Electricity (supply) 
Act. 1948 and under the disci
pline of integrated grid opera
tions.

To consider encouraging foreign 
private investment in the power 
sector and include provisbns for 
such participation within the ambit 
of the general policy frame-wori( 
of liberalisation of foreign invest
ment in the country, it will be 
necessary that as an integral part 
of liberalisation measures sim
plification of the procedure for 
considering applicatbns for for
eign private sector participatbn 
in the power sector is achieved 
by establishment of a H^h 
Powered Board for single point
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clearance of applications in this 
regard. The High Powered Board 
would comprise ofSecretaries of 
the concerned Ministries/Depart
ments in the Union Government 
co-option of senfor State Gov
ernment representatives as re
quired.

— Captive generating units are 
being encouraged to sell/distrib
ute surplus power to SEBs on 
the basis of contractual agree
ment and standardised two part 
tariff.

— Necessary amendments to the 
Electricity Acts are being brought 
out shortly.

— A special Cell is proposed to be 
created in Department of Power 
of deal with proposals expedi
tiously for private sector partici
pation.

routes by India Airlines were envisaged in 
the Statement of Objects & Reasons at
tached to the parent Act namely the Air 
Corporations Act, 1953.

Air Strip in Sliddm

1987. SHRI NANDU THAPA: Will the 
Minister of CIVIL AVIATION be pleased to 
state:

(a) whether Government have any plans 
to provide an Air Strip in Sikkim;

(b) if so, the steps taken in this regard;
and

(c) when it is likely to be provided?

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) National 
Airports Authority have no plans to construct 
an air strip in Sikkim during the 8th Plan 
period.

Indian Airlines on Foreign Routes

1986. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of CIVIL AVIA
TION be pleased to state:

(a) whether the Indian Airlines is also 
operating on foreign routes;

(b) if so, the reasons therefor; and

(b) and (c). Do not arise.

Power Shortage in Karnataka

1988. SHRI V. KRISHNA RAO:
SHRI J.C.P. MUDALAGIRI- 

YAPPA:

Will the Ministerof ENERGY be pleased 
to state;

(c) whether there is any proposal to 
leave the operational activities on all foreign 
routes exclusively to Air India and if not, 
reasons therefor?

(a) whether Karnatak is facing an acute 
shortage of power;

(b) whether power cut in some indus
trial centres in Karnataka is more than 50%;

THE MINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) Yes, Sir.

(c) whether the Unten Government 
propose to expedite the setting up of a ther
mal power plant at Mangalore;

(b) and (c). Operattons on regional (d) if so, the details thereof; and


